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(b) T h e  sales turn over o f drugs end 
antibiotics during th e  y ea r 1975-76 
w as of the order of Rs. 48.12 crores 
as against Rs. 33.28 crores during
1974-75.

(c) and (d). ID P L  h ave  proposed to 
set up the folio w iny tw o  n ew  units 
during the F ifth  F ive  Y e ar P lan  period;

(1) N icotinam ide P lan t at Bettiah 
in Bihar; and

(2) FormnlniJon U nit at G urgaon 
in Ilaryau a.

The salient teatures of the N icotina­
m ide P lan t have been indicated in 
the reply given to the tins1 arred 
Question No. 142 answered in the Lok 
Sabha on 9th M arch, 1976.

The FormultrfuM Unit as proposed 
by ID P L  snvisago*? the m anufacture of 
various tynes of f-u*mul«tion:s, like 
Tablets, Am poules, V ia 1a. O intm ents 
and Syrups. It i.~ expected to have 
also a h igh lv pfTicicn*: Research and 
Developm ent w in ?  as n part of the 
project.

A greem en t w ith  L ib ya  Tor Oil 
Exploration

2712. SHRI B. S  B H A U R A :
SIIR I S. A. M IJRU G AN AN - 

TH AM :

SH R I K  L  V K K A P P A :

W ill the M inister of PETROLEUM  
be pleased to state:

(a) w h eth er India has signed an 
agreem ent w ith  L ibya fo r assisting 
that country in oil exploration; a rd

(b) if  so, the salient features th ere­
of?

TH E D E P U T Y  M IN IST E R  IN  TH E 
M IN IST R Y  O F  P E T R O L E U M  (SH R I 
ZIAU R  RAH M AN  A N SA R I): (a) and
(b). Although the possibility of our 
entering into an agreem ent w ith  L ibya 
for oil exploration in  that country has 
been discussed on several occasions in­
cluding the v isit of the M inister of P et­

roleum to L ib ya  in November, 1975, no 
agreement has yet been signed w ith 
L ib y a  fo r the purpose. D uring the 
M inister's visit to L ibya in Novem ber,
1975, a Protocol envisagin g inter alia 
cooperation in oil exploration bet­
w een •the tw o countries w as signed.

Disposal of Claims About Refund of 
Wharfage and Demurrage Charge*

2713. SH R I C. H. M O H AM ED  
K O Y A : W ill the Minister o£ R A IL ­
W A Y S  be pleased to state:

(a^ w hether the M alabar Cham ber 
of Com m erce hns subm itted a m em o­
randum  regarding disposal o f claim s 
about refund of w h arfage  and d e­
m urrage charges w ith  regard to 
transpoit of N epal rice; and

(b) G overnm ent's reaction thereto?

TH E D E P U T Y  M IN ISTER  IN TIIE  
M IN IST R Y  O F R A IL W A Y S  (SH RI 
B U T A  S IN G H ': <n) Y es

(b) No specific caM s for refund of 
w harfage a’ id dem urrage w ere  m en­
tioned in the memorandum. The 
claim s o f refund of w harfage and 
dem urrage are dealt w ith  b y  the 
R ailw ays on merit-; of each case as 
and w hen received.

Proposal to Construct Approach 
Roads to Stations between SamastiPur 

and Muzaffarpur

2714. SHRI N A W A L  K ISIIO R E  
SIN H A : W ill the M inister o f R A IL ­
W A Y S  be pleased to state;

(a) the salient features of propo­
sals under consideration o f G o vern ­
m ent to construct approach roads to 
ra ilw a y  stations fa llin g  betw een 
Sam astipur and M uzaffarpur in  B ih ar 
on the N orth-E astern  R a ilw a y ; and

(b) w hen is the said w o rk  lik e ly  
to be taken  up and w h en  is it p ro ­
posed to  be com pleted?




